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RNI No. MAHBIL/2009/37831

महाराटर฀ शासन राजपर
असाधारण भाग चार-ब

व्ष ८, अंक १२१] गुुवार, स्ेंबर २२, २०२२/भारपद ३१, शके १९४४ [पृटठ १,  ककंमत : ुपय े९.००

असाधारण  रमांक  ३३३

्ाकधकृत ्काशन
महाराटर  शासनाने  महाराटर  अकधकनयमां्वये  तयार  केलेले 

(भाग  एक,  एक-अ  आकण  एक-ल  यांम्ये  ्कसध  केलेले  कनयम  व  आदेश  यां्यकतरर्त) कनयम  व  आदेश.

FINANCE DEPARTMENT

Madam Cama Marg, Hutatma Rajguru Chowk, Mantralaya,

 Mumbai 400 032, dated the 22nd September, 2022.

NOTIFICATION

Notification No. 09/2022—State Tax

Maharashtra  Goods and  services tax act, 2017.

No. GST. 1022/C.R.39/Taxation-1.—In  exercise  of the  powers  conferred by sub-section (2) of 

section 1 of  the  Maharashtra  Goods and  Services Tax  (Amendment) Act, 2022 (Mah. Act No. XXXIX 

of 2022) (hereinafter in this notification referred to as the “said Act”), the Government of Maharashtra, 

hereby appoints the 5th day of July, 2022, as the date on which the provisions of section 13 of the 

said Act shall come into force. 

      By order and in the name of the Governor of Maharashtra,

 

MANDAR KELKAR, 

Deputy Secretary to Government.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR,  

RUPENDRA DINESH MORE, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD,  

MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS,  

21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004. EDITOR : DIRECTOR, RUPENDRA DINESH MORE.
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RNI No. MAHBIL/2009/37831

महाराटर฀ शासन राजपर
असाधारण भाग चार-ब

व्ष ८, अंक १३०(३)] गुुवार, ऑ्टोबर १३, २०२२/आ्ववन २१, शके १९४४ [पृटठ १,  ककंमत : ुपय े९.००

असाधारण  रमांक  ३८२

्ाकधकृत ्काशन
महाराटर  शासनाने  महाराटर  अकधकनयमां्वये  तयार  केलेले 

(भाग  एक,  एक-अ  आकण  एक-ल  यांम्ये  ्कसध  केलेले  कनयम  व  आदेश  यां्यकतरर्त) कनयम  व  आदेश.

FINANCE DEPARTMENT

Madam Cama Marg, Hutatma Rajguru Chowk, Mantralaya, 

Mumbai 400 032, dated the 13th October 2022.

NOTIFICATION

Notification No.  18/2022—State Tax 

MAHARASHTRA GOODS AND SERVICES TAX ACT, 2017.

No. GST.1022/C.R.41/Taxation-1.—In exercise of the powers conferred by sub-section (2) of 

section 1 of the Maharashtra Goods and Services Tax (Amendment) Act, 2022 (Mah. Act No. XXXIX 

of 2022) (hereinafter in this notification referred to as the “said Act”), the Government of Maharashtra 

hereby appoints the 1st day of October, 2022, as the date on which the provisions of sections 2 to 15, 

except section 13, of the said Act shall come into force.

By order and in the name of the Governor of Maharashtra,

MANDAR KELKAR, 

Deputy Secretary to Government.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR,  

RUPENDRA DINESH MORE, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD,  

MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS,  

21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004. EDITOR : DIRECTOR, RUPENDRA DINESH MORE.


